CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH m
J
C.P. Ho.361/ 2006 in W

O, Mo 2206/ 2004
New Trelhi this the 7t day of August, 2000

Hen'ble My, Justice ¥, Ramachandsan, Vice-Chalrman (J}
Hon'ble kr. Shailendra Pa mfley. HMember {4}

Jag Mohan

Joint Deputy Divector

Intelligence Bursau, Ministey of Howe Affairs,

Government of India

35 8.7, Marg, New Deili. -Applicant

(By Advocate: Bhri K.S. Negi)

Vergus
1. Shri Afzal Amanuiiahb
Secretary,

Home (Police Department),
Govwt. of Bihar, Patna {Bihar).

2. Shri A K. Choudhary
Chief Secrctary,
Govt. of Bilar,
Paina {Bihax). -Respondents

{By Advocate: Shei Vivel: Singh
Shri Shailendra ’hw -y with
Shei 3aba Rahman anf’
Shri Afzal Amanuila, R-1 in person)

ORDER {Ocal)

3. Bamachandran, Vics-Chajrmoan )

Contemnor is preseni as per the orders of this Tribunal. It is
submitted by counset for respondents that respondents have filed Writ
Petition before the High Court challenging the order of the Tribunal,
The High Court had stayed ithe operation of the order of ‘t_he Tribunal.
He further submits that Wil Pelition wasg dismissed for defanit on
12.08.2008 and restoration :.%jp;:)l.i(:aﬁo:’). was moved and orders thereon
are yet to be passed. However, 8hri 8.8, Tiwary, counsel appearing for

State of Bihar, on instructions, suipnits that the wmonetary benefits

L=

\priing out from the order will be mmi to the applicant within two waels
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order ol the Tribunal, we

from ioday

2. Since responGents aie nnpicmeniing the
think thed Hhere s oo coniumacions disobadience on the part of the
respondents  Hespondonts siwafl be obhiped to pay the amount, as above,
within bvo weeks Brom today We make o ciese Phat this wall be subject
B Wil Peition perding before the High Court. The

1o the onteome of |

conternol pedion s einserd Mobices stand discharped
i o

’Y/ﬂ

{Shuilentra Pandeyj {¥. Ramachandran)
Member (A} Vice-Chairman {J}
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